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MR. SPEAKER: I have already

seen what you wrote and I may tell
you that when the Minister brought
it to my notice; I asked him to lay
it before the House.

SHRI JYOTIRMOY BOSU: Accor-
ding to what is said in authorilative
books the Speaker comes before the
House and makes it known—(Inter-
ruptions)—Sir, what were the obser-
vations of the Chair?

MR. SPEAKER: When any matter
js brought to the notice of the Chair,
whoever sits in the Chair, the Minis-
ter—as directed by the Chair—has to
bring it before the House and that
is why I had asked him to bring it

- before the House. It was for the
House to decide; not for the Speaker
or any individual.

SHRI JYOTIRMOY BOSU:
read out the observation.

I shall

MR. SPEAKER: When I say I
told him to bring it before the House
please do not raise it. It is no use.
I asked him to bring it before the
House.

SHR] JYOTIRMOY BOSU:

“Fhe Speaker 1s in overall charge
of discipline of the House
and therefore he should be
fully seized of the matter.
Everything should come be-
fore him, and it would be
more proper if he himself
mentions to the House what
has happened.”

After that, a motion can be brought.
1 think that will be more regular.
Ten days have passed. You have not
bothered to come before the House
and make a report to the Houre.

It says:

MR. SPEAKER: The House has
already taken a decision.

SHRI JYOTIRMOY BOSU :I main-
tain again that what was done was
improper, irregular and it was a se-
rious lapse on the part of the Chair.
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MR. SPEAKER: 1 leave it to the
House. I am in the hands of the
Privileges Committee, Let them
exammne it and let us know.

SHRI H. N. MUKERJEE (Calcutta
—North-East) : Would you kindly
make sure that we are not treated to
an exhibition where the Chair is cross-
examined and all kinds of things are
brought up? It is bette: if these thingg
are dscussed in your Chamber,

MR. SPEAKER: He takes pleasure
in bringing everything to the House.
Members bring many matters here
which can be confined to the Chamber.
It is so painful sometimes.

SHRI JYOTIRMOY BOSU: 1 am
rather surprised. I have quoted from
what the Chair had observed. After
I made a submission I quoted that,
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(1) OWNERSHIP OF LAND RECLAIMED
FROM THE SEA WITHIN TERRITORIAL
WATERS OF INDIA
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“All lands, minerals and other
things of value underlying
the ocean within the territo-
rial waters or the continental
shelf of India shall vest in
the Union and he held for the
purposes of the Union”.
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“Ports declared by or under law
made by Parliament or exist-
ing law to be major ports, in-
cluding their delimitation,
and the constitution and
powers of port authorities
therein.”
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFIARS (SHRY
H. R. GOKHALE): It is true that
hon. Member had raised a question
which I sought and do think, is inte-
resting and somewhat complicated,
which involves an imterpretation of
article 297 of the Constituion. That is
why, even though you have not given
any direction, I have myself written
to your Secretariat, informing them
that I am examining this question and
will make a statement as early as
possible.  When I happened to meet
the hon, Member a week ago, I my-
self told him that I am examining this
question and will make a statement.
I do not want to run away from that
comitment, but is a question of time.
This is 4 matter which requires care-
ful examination bhecause it iz not a
question of Bombay alone; whatever
view we take on artitte 207 will apply
to all the:four shores of the country.
We have to examine all the aspects of
the lawn of the sea and international
law will have to be gone into. Sir, I
assure you and I assure the hon,
Member that next week I will make
a statement.



